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APPRECIATION OF EVIDENCE 

IN  

CIVIL CASES 

INTRODUCTION 

 

 Evidence is the currency by which one fulfils the burden of proof.  In 

order to arrive at a decision in a civil, criminal or administrative cases to 

establish and prove the matters of defense or mitigation or to overcome a 

prima-facie case or presumption the essential question which one needs to 

answer is whether the evidence placed before them meets the required 

parameters or adequate enough to give such evidence.  

 

 It is known fact that the decision will be rendered in whose favour the 

balance of evidence tilts.  Such evidence will be sufficient and legally justifiable 

for the judicial action as demanded or prayed by the parties.   

 

 The word evidence has been derived from latin word “evidre” which 

implies to show distinctly to ascertain, to prove.   

 

Section 3 of Indian Evidence Act defines evidence in the following words: 

 

In this Act the following words and expressions are used in the following sense 

unless a contrary intention appears from the context- 

 

 “Court” – includes all Judges and Magistrates, and all persons, except 

arbitrators, legally authorized to take evidence.   

 “Fact” – “Fact” means and includes- 

(1) Anything, state of things, or relation of things, capable of being perceived 
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by the sense; 

(2) Any material condition of which any person is conscious.  

“Relevant” -  One fact is said to be relevant to another when the one is 

connected with the other in any of the ways referred to in the provisions 

of this Act relating to the relevancy of facts. 

 

“Facts in issue” – The expression “facts in issue” means and include 

 

any fact from which, either by itself or in connection with other facts, the 

existence, non-existence, nature or extent of any right, liability or disability, 

asserted or denied in any suit or proceeding, necessarily follows.   

 

Explanation – Whenever, under the  provisions of the law for the time being in 

force relating to Civil Procedure, any court records an issue of fact, the fact to 

be asserted or denied in the answer to such issue is a fact in issue.   

 

“Documents” - “Documents” means any matter expressed of described upon 

any substance by means of letters, figures or marks, or by more than one of 

those means, intended to be used, or which may be used, for the purpose of 

recording the matter. 

 

     Illustrations 

 

A writing is a document; 

Words printed, Lithographed or photographed are documents; 

A map or plan is a document; 

an inscription on metal plate or stone is a document; 

A caricature  is a document. 

 

“Evidence”  -  “Evidence” means and includes 
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(1) All statements which the Court permits or requires to be made before it by 

witnesses, in relation to matters of fact under inquiry; such statements are 

called oral evidence; 

(2) all documents including electronic records produced for the inspection of 

the Court, such documents are called documentary evidence; 

 

“Proved” – A fact is said to be proved when, after considering the matters 

before it, the Court either believes it to exist, or considers its existence so 

probable that a prudent man ought, under the circumstances of the particular 

case, to act upon the supposition that it exists.    

 

“Disproved” – A fact is said to be disproved when, after considering the matters 

before it, the court either believes that it does not exist, or considers its non-

existence so probable that a prudent man ought, under the circumstances of 

the particular case, to act upon the supposition that it does not exist. 

 

“Not proved”  -  A fact is said to be not proved when it is neither proved nor 

disproved.   

 

(The expressions; “Certify Authority”, “digital signature”, “Digital Signature 

Certificate”, “Electronic form”, “Electronic records”.  “Information”, “Secure 

electronic record”, “secure digital signature” and “subscriber” shall have the 

meaning respectfully assigned to them in the Information Technology Act, 

2000). 

 

Guidelines in the evaluation of evidence:-  

 

1. The Courts should consider before taking action that: 

 



 4   

1)all facts were presented during the trial whether be it oral testimony or 

documentary evidence.   

ii)  They were judicially admitted and judicially noticed.   

iii)  all facts which are presumed.   

 

2. No extraneous matter shall be considered if the Court knows as existing 

in his personal capacity. 

 

3. for determining the weight and sufficiency of the evidence adduced by 

the party the Court should consider: 

 a) all the facts and circumstances of the case. 

 b) the testimonial characteristic of the witness such as the manner of 

testifying by a witness which shall include his conduct and behavior, further, 

the emphasis, gestures and inflection of his voice while answering the 

questions.  Therefore, it makes it mandatory that the witness should be 

testifying personally in the open Court.   

 c) the personal credibility of the witness referring to his general 

reputation for truth honesty or integrity. 

 

 The Hon’ble Supreme Court in  

 Sivarajbhan Vs.Harchandgir AIR 1954 SC 564 held 

 “the word evidence in connection with law, all valid meanings, includes all 

except agreement which prove, disprove any fact or matter whose truthfulness is 

presented for judicial investigation. At this stage it will be proper to keep in mind 

that where a party and other party don’t get the opportunity to cross-examine his 

statements to ascertain the truth, then in such a condition this parties statement 

is not evidence”. 

 

DIFFERENT FORMS OF EVIDENCE:- 
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a) oral evidence-Section 60 of Indian Evidence Act, 1872 prescribes in the 

provision of recording oral evidence it is the evidence which one personally has 

seen or heard.  Hence it must be always direct or positive.    

 

 In Dr. J.J. Irani @ Jamshed J irani Vs. State of Jharkhand and 

another 2006 (4) JCR 117 JHR held that: 

 

 Evidence is direct when it goes straight to establish the main fact of the 

case.   

 

Section 60 Oral evidence must be direct 

 

Oral evidence must, in all cases whatever, be direct, that is to say- 

 

If it refers to a  fact which could be seen, it must be the evidence of a witness 

who says he heard it; 

 

If it refers to a fact which could be heard, it must be the evidence of a witness 

who says he heard it; 

 

If it refers to a fact which could be perceived by  any other sense or in any 

other manner, it must be the evidence of a witness who says he perceived it by 

that sense or in that manner; 

 

If  it refers to an opinion or to the grounds on which that opinion is held, it 

must be the evidence of the person who holds that opinion on those grounds. 

 

Provided that the opinions of experts expressed in any treatise commonly 

offered for sale, and the grounds on which such opinions are held, may be 

proved by the production of such treatises if the author is dead or cannot be 
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found, or  has become incapable or giving evidence, or cannot be called as a 

witness without an amount of delay or expense which the Court regards as 

unreasonable: 

 

Provided also that, if oral evidence refers to the existence to the existence or 

condition of any material thing other than a document, the Court may, if it 

thinks fit, require the production of such material thing for its inspection.   

 

b)  Documentary evidence. 

 

Section 3 of Indian Evidence Act, 1872 Provides that all those documents 

which are presented before the Court for the inspection, such documents are 

called documentary evidence.  Any substance or means of letters, figures or 

marks or by more than one of those means is called as a document.   

 

 In case of documentary evidence the relevancy, admissibility, proof i.e. 

execution of document, proof of contents (both put together is the proof) and 

probative value of the document will be credible and important.   

 

 “Documents”  -  “Documents” means any matter expressed or described 

upon any substance by means of letters, figures or marks, or by more than one 

of those means, intended to be used, or which may be used, for the purpose of 

recording that matter.   

 

The said oral evidence and documentary are divided into:- 

 

i) Direct evidence 

ii) Circumstantial evidence 

iii) Primary evidence 

iv) Secondary evidence 
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v)  Hear-Say evidence which may be oral or documentary evidence 

vi) Real and personal evidence 

vii) original  and un-original evidence 

viiii) positive and negative evidence 

ix) Substantive and non-substantive evidence. 

 

 Hence inference, guess, conclusions and opinions cannot be treated 

as evidence. 

 

 As stated above oral evidence in all cases must be direct.  Once it is 

indirect it is called as hear-say evidence.   The person who has seen, persuade, 

heard or opinion only can give the oral evidence.   

 

Section 61 proof of contents of documents. 

 

The contents of documents may be proved either by primary or secondary 

evidence.   

 

 According to the provision of law it provides that the contents of  the 

document must be proved by primary or secondary evidence, except in the case 

as provided in the Act.  Hence in order to adjudicate any document which is 

produced be the party has to be proved in the manner provided by the 

Evidence Act.   

 

Section 62 Primary evidence 

 

Primary evidence means the documents itself produced for the inspection of 

the Court.   

 

Explanation-1  -  Where a document is executed in several parts, each part is 

primary evidence  of the document: 
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Where a document is executed in counterpart, each counterpart being executed 

by one or some of the parties only, each counterpart is primary evidence as 

against the parties executing it. 

 

Explanation-2 -  Where a number of documents are all made by one uniform 

process, as in the case of printing, lithography, or photography, each is 

primary evidence of the contents of the rest; but where they are all copies of a 

common original, they are not primary evidence of the contents of the original.   

 

Section 62 of Indian Evidence Act-1872  -  says primary evidence is the top 

most class of evidence.   It is that proof which in any possible condition gives 

the vital hint in a disputed fact and establishes through documentary evidence 

on the production of an original document for inspection by the Court.   

 

 In Lucas Vs. Williams 1892 Q.B Page 116 it is held 

 

  Primary evidence is evidence which the law requires to be given 

first and secondary evidence is the evidence which may be given in the absence 

of the better evidence.  When a proper explanation of it has been given.    

 

Section 63 Secondary Evidence. 

 

Secondary evidence means and includes – 

 

(1) Certified copies given under the provisions hereinafter contained: 

(2) Copies made from the original by mechanical processes which in 

themselves ensure the accuracy of the copy, and copies compared with such 

copies. 

(3) Copies made from or compared with the original ground: 

(4) counterparts of documents as against the parties who did not execute 
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them; 

(5) oral accounts of the contents of a documents given by same person who 

has himself seen it. 

 

Section 64 – Proof of document  by primary evidence:- 

 

 Documents must be proved by primary evidence except in the cases 

herein after mentioned.   

 

Section 65- Cases in which secondary evidence relating to documents 

may be given 

 

Secondary evidence may be given of the existence, condition, or contents of a 

documents in the following cases:- 

 

(a) When the original is shown or appears to be in the possession or power – of 

the person against whom the document is sought to be proved, or of any 

person out of reach of, or not subject to, the process of the Court or of any 

person legally bound to produce it, and when, after the notice mentioned in 

section 66, such person does not produce it: 

 

(b) When the existence, condition or contents of the original have been proved 

to be admitted in writing by the person against whom it is proved or by his 

representative in interest; 

 

(c) when the original has been destroyed or lost, or when the party offering 

evidence of its contents cannot, for any other reason not arising from his own 

default or neglect, produce it in reasonable time; 

 

(d)  when the original is of such a nature as  not be easily movable: 
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(e) when the original is public document within the meaning of section 74; 

 

(f)  when the original is a document of which a certified copy is permitted by 

this act, or by any other law in force in to be given in evidence: 

 

(g) when the originals consist of numerous accounts or other documents which 

cannot conveniently be examined in court and the fact to be proved it the 

general result of the whole collection.    

 

 In case (a), (c) and (d), any secondary evidence of the contents of the 

document is admissible. 

 

 In case (b), the written admission is admissible. 

 

 In case (e) and (f), a certified copy of the document, but no other kind of 

secondary evidence is admissible. 

 

In case (g), evidence may be given as to the general result of the documents by 

any person who has examined them, and who is skilled in the examination of 

such documents.   

 

 Section 63 to 65 of Indian Evidence Act-1872  Provides about the 

documents which are called as the secondary evidence and also provides when 

the secondary evidence may be admitted in the evidence in the absence of the 

original/primary documents.  The secondary evidence is admitted only if the 

conditions prescribed in the section 65 are established by the party i.e. if the 

original document is in the custody of the adversary party and who have the 

obligation to produce document but did not produce it in spite of the notice, 

when the original is lost or destroyed then the secondary evidence will be 

permitted to be relied.  It is therefore, must that the requirements of the 
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Section 65 shall be proved before the secondary evidence is permitted.   

However, if the secondary evidence has been admitted without objection by the 

opposite party then at a later stage it cannot raise the said objection that 

condition enshrined in the secondary evidence are not fulfilled. In clause (e) of 

Section 65 it lays down a condition that if the document is a public document 

then no other kind of secondary evidence will be admissible except the certified 

copy of the document. 

 

Documents are classified as public documents and private documents:- 

Section 74 public documents 

 

The following documents are public documents:- 

 

(1) documents forming the acts, or records of the acts- 

 (i) of the sovereign authority, 

 (ii) of official bodies and tribunals, and 

 (iii) of public officers, legislatives, judicial and executive, of (any part of   

                India or of the commonwalth) or of foreign country 

 (iv) Public records kept (in any state) of private documents 

 

Section 75 Private documents:- 

 

All other documents are private.   

 

Section 35 Relevancy of entry in public record made in performance of 

duty 

 

An entry in any public or other official book, register or (record or an electronic 

record), stating a fact an issue or relevant fact, and made by a public servant in 

the discharge of his official duty, or by any other person in performance of a 
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duty specially enjoined by the law of the country in which such book, register, 

or (record or an electronic record) is kept, is itself a relevant fact.   

 

76. Certified copies of public documents 

 

 Every public officer having the custody of a public document, which any 

person has a right to inspect, shall give that person on demand a copy of it an 

payment of the legal fees therefore, together with a certificate written at the foot 

of such copy that it is a true copy of such document of part  thereof, as the 

case may be, and such certificate shall be dated and subscribed by such 

document of part thereof, as the case may be, and such certificate  shall be 

dated and subscribed by such officer with his name and his official title, and 

shall be sealed, whenever such officer is authorized by law to make use of a 

seal; and such copies so certified shall be called certified copies.  

 

Explanation  -  Any officer who, by  the ordinary course of official duty, is 

authorized to deliver such copies, shall be deemed to have the custody of such 

documents within  the meaning of this section.   

 

79.  Presumption as to genuiness of certified copies 

 

The Court shall presume (to be genuine) every document purporting to be a 

certificate, certified copy or other document, which is by  law declared to be 

admissible as evidence of any particular fact and which purports to be duly 

certified by any officer (of the Central Government or of a State Government or 

by any officer (in the state of Jammu and Kashmir) who is duly authorized 

thereto by the Central Government): 

 

Provided that such document is substantially in the form and purports to be 

executed in the manner directed by law in that behalf.   
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 The Court shall also presume that any officer by whom any such 

document purports to be signed or certified held when he signed it, the official 

character which he claims in such paper.    

 

Section 4 of Indian Evidence Act, 1872 

  

“May presume” whenever it is provided by this Act that the Court may 

presume a fact, it may either regard such fact as proved, unless and until it is 

disproved, or may call proof of it: 

 

“Shall presume” – Whenever it is directed by this Act that the Court shall 

presume a fact, it shall regard such fact as proved, unless and  until it is 

disproved.   

 

“Conclusive proof” – when one fact is declared by this Act to be the conclusive 

proof of another, the Court shall, on proof of the one fact, regard the other as 

proved, and shall not allow evidence to be given for the purpose of disproving 

it.   

 

 The presumption under section 4 of Indian Evidence Act can be classified 

as 1. Presumption of fact.   

2. Presumption of Law.   

 

 Section 4 of Indian Evidence Act provides the three types of 

presumptions which are may presume, shall presume and the conclusive proof.  

May presume as defined in Section 4 is factual presumption or discretionary 

presumptions.   

 

 Whereas shall presume is legal presumptions or compulsory 
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presumptions.  In the Indian Evidence Act under section 41, 112 and 113 a 

conclusive presumption may be drawn.  

  

 Section 114 of Indian Evidence Act is a  general provision which deals 

with the presumptions of the facts, wherein which it allows a discretion in each 

case to be decided whether the fact which is under section 114 may be 

presumed has been proved by virtue of that presumption.  On the other hand 

in the case of “presumption of law” no discretion has been left to the Court.   It 

mandates that the court shall presume the fact as proved until the evidence is 

given by the party interested to rebut or disprove it.   

  

 With the help of presumptions the Presiding Officer will be able to find 

out the non-existing things by raising an interference of a certain facts.  Hence 

presumption is not the final conclusion to be drawn from the other facts but it 

could as well be final, if it remains undisturbed later.  The presumption of law 

of evidence is a rule indicating the stage of shifting the burden of proof.  The 

Court from certain facts can draw an interference that would remain until such 

inference is either disproved.  In order to reach a conclusion the court may rely 

on a factual presumptions. Therefore, unless the presumption is disproved or 

rebutted the court can treat the presumption as tantomounting to proof. 

 

58. Facts admitted need not be proved 

 

 No fact need to be proved in any proceeding which the parties thereto or 

their agents agree to admit at the hearing, or which, before the hearing, they 

agree to admit by any writing under their hands, or which by any rule of 

pleading in force at the time they are deemed to have admitted by their 

pleadings.  

 

Provided that the court may, in its  discretion, require the facts admitted to be 
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proved otherwise than by such admissions.   

 

 In the appreciation of evidence in the Civil cases the admissions which 

are made under section 58 need not be proved. Hence the Court has got the 

discretion to require whether a person to prove the admitted facts otherwise 

than by admissions. Admissions can be broadly classified into judicial 

admissions and extra judicial admissions.  Section 58 provides that once  the 

facts are admitted they need not be proved.  Hence the admissions may be 

made in the pleading or at any stage of the suit.  Once the admission is made it 

is binding on the person who has made such admission.   

 

 In Thiru John Vs. Returning Officer AIR 1977 Supreme Court 1724. 

 

 Hon’ble Supreme Court held that it is well settled that a party’s 

admission as stated in Section 17 to 21 of the Evidence Act  is substantive 

evidence- proprio vigare- An admission clearly or unequivocally made, is the 

best evidence, though not conclusive it shifts the burden.   

 

 The proviso of section 58 corresponds to order 8 Rule 5 of Civil Procedure 

Code which says that a fact not specifically denied in written statement shall 

be taken to be admitted.  But at the same time the Court may it its discretion 

may require such fact to be proved and established.    

 

 Hon’ble Supreme Court while referring to its earlier ruling in Nagindas 

Ramdas Vs. Dalpatram Icharam @ Brijram, AIR 1974 SC 471: (1974) 2 SCJ 21: 

1974 (1) SCC 242 held that admissions in pleadings are judicial admissions 

under section 58 of the Evidence Act.  They are made by  parties or their 

agents at  or before the hearing of a case and stand on a higher footing than 

evidentiary admissions. Former class of admissions are fully binding on the 

party that makes them and constitute a waiver of proofs. They by themselves 
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can be made the foundation of the rights of parties.   On the other hand 

evidentiary admissions which are receivable at the trial  as evidence are by  

themselves not conclusive and they can be shown to be wrong.   

 Sections 79 to 90 deal with presumptions in respect of certain 

document mentioned which the court shall or may presume  depending on 

nature of document.    

 

 Section 90:- Where any document, purporting or proved to be thirty 

years old, is produced from any custody which the court in the particular cases 

consider proper, the court may presume that the signature and every other 

part of such document, which purports to be in the handwriting of any 

particular person, is in that person’s handwriting and, in  the case of a 

document executed or attested that it was duly executed and attested by the 

person by whom it purports to be executed and attested.   

 

 Explanation:-  Documents are said to be in proper custody if they are in 

the place in which, under the care of the person with whom, they would 

naturally be, but no custody is improper if it is proved to have had a legitimate  

origin, or if the circumstances of the particular case are such as to render such 

an origin probable.    

 

 Section 90 is dealt under chapter 5 of Evidence Act relating to 

documentary evidence.  It attracts a permissive presumption of may presume.  

As it will be difficult  to prove the  handwriting, signature or execution of old 

documents after lapse of thirty years, therefore, the said section will be 

convenient while leading the evidence.  There are two conditions before section 

90 of the Act is applicable.  Firstly,  that the document is thirty years old and 

secondly the same is produced from proper custody.   If these  two conditions 

are fulfilled then the court if it considers fit then exercise its judicial discretion 

by raising a favourable presumption.  If not, then the parties will be called  
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upon to prove the document formerly.  

  

 In Karnataka Vs.Collector of Patiala, 1996 AIHC 1536, it was held that 

Revenue Record made more than 30 years ago attracts the presumption under 

section 90 of Evidence Act.  The words- “purporting and proved” occurring in 

section 90 must be read a sequence.  A prima facie case must be made out to 

show that the document is 30 years old.  So held the Andhra High Court in 

LakshmayyaVs. Venkateshwarlu, AIR 1977AP 301. 

 

 As section 90 is pertaining to proof of documents, therefore, the 

counting of 30 years period is not from the date on which it is produced in the 

Court but from the date when it is produced in evidence.    

 

 The same was held in Privy Council in Surendrakrishna Vs. Mirja 

Mohammad AIR 1936 PC 15.  The above ruling was followed by Andhra 

Pradesh High Court Kesarapu Manikyalu Vs. Venna Perumallaya 2001 ALD 32: 

1999 (3) LS AP 481.    

 

 

     BURDEN OF PROOF  

Part 3 Chapter  7 from  Section 101 to 114-A deals with the burden of 

proof. 

 

101.Burden of proof.  

 

 Whoever desires any court to give judgment as to any legal right or 

liability dependent on the existence of facts which he asserts, must prove that 

those facts exist.  

 

 When a person is bound to prove the existence of an y fact, it is said that 
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the burden of proof lies on that person. 

 

 An obligation to prove the case is setup by the party who comes first to 

the Court i.e. whatsoever comes to court for a remedy has to prove his case.  In 

other words.  

 

 “He who asserts must prove” 

  

 The standard of proof in civil cases is preponderance of probability while 

in the criminal cases the standard of proof is beyond the reasonable doubts.  If 

no evidence at all is adduced by either side, the person on whom the burden of 

proof lies would fail.  One who asserts a particular fact is in existence then he 

has to prove the said fact unless and until the law says that the burden lies un 

anymore else.   

  

 According to section 103 the burden of proof to any particular fact lies 

on that person who wishes the Court to believe in its existence.  In the case of 

adducing a secondary evidence the party must invoke section 104 of the Indian 

Evidence Act, Section 105 does not only specify the general exception of Indian 

Penal Code but also in any law where the exceptions are provided for an offence 

to be proved by the accused.     

 

 Section 106 of the Indian Evidence Act is an exception to the general 

rule that the burden is on the person who asserts.  If it is in application of 

section 106 then certain facts can be presumed and that the other persons 

alone has got knowledge about certain facts.   Then in those circumstances if 

the person who is having knowledge does not produce the evidence, then the 

Court draw an adverse inference.  This adverse inference is drawn only to 

evaluate the evidence setup by the defendants.  If there is burden on the 

defendant and defendant fails to prove the case then it can be said that the 
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plaintiff has proved his case.   Similar to burden of proof the onus of proof is 

also having the evidentiary value which always oscillates.   It is a continuous 

process in the evaluation of the evidence.   

 

Section 107.  Burden of proving death of person known to have been alive 

within thirty years. 

 

 When the question is whether a man  is alive or dead, and it is shown 

that he was alive within thirty years, the burden of proving that he is dead is 

on  the person who affirms it.    

 

Section 108.  Burden of proving that person is alive who has not been 

heard of for seven years. 

 Provided that when the question is whether a main is alive or dead and it 

is proved that he has not been heard of for seven years by those who would 

naturally have heard of him if he had been alive, the burden of proving that he 

is alive is shifted to the person who affirms it. 

 

Section 109. Burden of proof as to relationship in  the cases of partners, 

landlord and tenant, principal and agent.  

 

 When the question is whether persons are partners, landlord and tenant, 

or principal agent, and it has been shown that they have been acting  as such, 

the burden of proving that they do not stand, or have ceased to stand, to reach 

other in those relationships respectively, is on the person who affirms it.   

 

Section 110.  Burden of proof as to ownership 

 

When the question is whether any person is owner of anything of which he is 

shown to be in possession, the burden of proving that he is not the owner is on 
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the person who affirms that he is not the owner. 

 

 While  Section 107 deals with the death, section 108 deals with the 

burden of proving that a person is alive.  So far as section 110 is concerned it 

casts with the burden of proving on the other person who  affirms that the 

person who is in possession is not the owner.  Section 111 casts the burden of 

proving good faith of a transaction between the parties, on the party who is in a 

position of active confidence.  Section 112 provides that a valid marriage being 

a force or in case of any separation or an account of divorce if a child is born 

within 280 days it gives a conclusive proof that the child is legitimate child.  It 

does not refer to maternal relationship but only to paternal relationship. 

 

In AIR 2001 S.C 2226 Kamatidevi and another Vs.Poshiram, in this 

decision Section 112 is elaborately discussed.  Section 113-A is a presumption 

in respect of abatement of suicide by a married woman.  In Section 113-B the 

burden to prove that the death is in regard to dowry.  According to section 114 

the Court may presume about certain facts to be in existence or which likely to 

have happened i) common course of natural events, ii)  human conduct, iii) 

public and private business.  Under Section 114 the illustrations provides the 

guidelines which have to be followed while drawing the presumption.  

 

Conclusion:  In appreciating evidence by applying the provisions of evidence 

Act, the Courts either believed that certain facts exist, or it consider it existence 

so probable that a prudent man ought, under the circumstances of the 

particular case to act upon the proposition that be exist, so, the judges have to 

test the evidence on the basis of probabilities.   

 

 To conclude, through the endeavor so far may not able to comprehend 

the nook and corners of the facets of appreciation of evidence, the journey so 

far made, at least would give some peanuts and refresh memory about 
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principles to be followed while wielding upon to mince the facts to arrive at a 

right conclusion, as such, the skill of appreciation differs from individual to 

individual and mainly depends on common sense, experience and knowledge of 

man and matters.   

  

 Thereby, the essence of a judicial investigation lies in the enforcement of 

right or liability which depends on certain facts and the proficiency of a 

witness.  Whether the fact is proved or not is determined by the law of the  land 

where the remedy is sought to be enforce and it is obligatory on the Courts to 

enforce it on the basis of assessment of evidence.  Thus the law of evidence 

plays a crucial role in the administration of justice.   

  

 With these few thoughts, take leave,  endorsing sincere gratitude to the 

Honourable High Court of Telangana and to the Honourable District Judge, 

Karimnagar for having facilitated the marvelous opportunity of presenting this 

topic.   

 To err is human, therefore, I regret if any errors crept in my thought 

framing, presentation or in its coherence.  More so, I left the remaining to your 

appreciation.   

 

 

 

        Written and presented by 
              Ajay Kumar Jadhav,  
                Junior Civil Judge, Metpalli.   

 
 
 

 

                          *   *    *   * 


